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Standardisatior’ of Salary Structure
of Public Sector Banks

4566. SHRI K, T. KOSALRAM:
‘Will the Minister of FINANCE AND
REVENUE AND BANKING be plea-
sed to state;

(a) whether Government have
taken any decision on the report of
the Committee headed by Shri V. R.
Pillai which went into the question
©of standardisation of salary structure
of all public sector banks; and

(b) if they have not taken any
decision, how soon would they imple-
ment the recommendations of this
Committee which submitted its report
in May, 19747

THE MINISTER OF FINANCE AND
REVENUE AND BANKING
H. M. PATEL): (a) and (b). The
teport of the Committee under the
chairmanship of Shri V. R. Pillai on
standardisation of pay scales, allow-
ances, perquisites, etc. of officers in
nationalised banks is still under con-
sideration of the Government and a
decision will be taken soon on the
implementation of the recommenda-
tions of the Committee.

Rates of D.A. payable to Officers in
Public Sector Banks

4567. SHRI K. T. KOSALRAM: Wil
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
to state:

(a) whether the rates of dearness
allowance pavable to Officers in public
sector banks vary from bank to bank;

(b) if so, whether Government
have taken any steps to rationalise
the rateg of D.A payable to officers
in the Public Sector Banks and to
bring about uniformity in the con.
sideration of weightage for various
commodities that go into the composi-
tion of the index; and

(¢) from what date do Government
propose to implement their decision
in this matter?
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) There are varia-
tions in the rates of Dearness Allow-
ance payable to officers in different
public sector banks.

(b) and (c). The report of the
Committee under the Chairmanship
of Shri V. R. Pillai on standardisa-
tion of pay scales, allowances includ-
ing Dearness Allowance and other
perquisites of officers in the nation-
alised banks, is under examination of
the Government.

As regards uniformity of weight-
age for various commodities that go
into the composition of the consumer
price 'index. Government in the Min-

.istry of Labour have coastituted a

Committee on 31st May 1977 to go into
the various aspects of the consumer
price index number and make re-
commendatons.

Employee Director on the Board of
Directors of State Bank of India

4568. SHRI K. T. KOSALRAM: Will
the Minister of FINANCE AND RE-
VENUE AND BANKING be pleased
to state:

(a) whether there is any emplo-
yee Director on the Board of Direc-
tors of the State Bank of India;

(b) whether any action wag taken
to give effect to the amendment to
the State Bank of India Act which
was passed by Parliament in 1973 for
the appointment of such a director on
the Board of Directors of the State
Bank of India;

(c) what action has been taken in
respect of other Public Sector Banks
to give effect to this provision which
was passed by Parliament in 1973; and

(d) difficulties which have crept in
the matter of appointment of two di-
rectors, one representing the emplo-
yee of State Bank, who are workmen,
and the other representing emplo-
yees, who are not workmen?
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (d). At pre-
sent there are no employee directors
on the Board of State Bank qof India.
The State Bank Laws (Amendment)
Act, 1973 provides for the appoint-
ment on the Boards of Directors of
State Bank of India and its subsidia-
ries two employees—one from among
the employees who are workmen and
the other from among such of the
employees of the Bank concerned as
are not workmen i.e., officers. Gov-
ernment have already framed rules
for the appointment of employee-dir-
ectors in exercise of powers confer-
red by Section 49 ef the State Bank
of India Act, 1955 and Section 62 of
the State Bank of India (Subsidiary
Banks) Act, 1959 a5 amended in 1973.
The workman director is to be ap-
pointed out of the panel of three
employees furnished to the Central
Government by the representative
union. The reprecentative union has
to be certified ty the Chief Labour
Commissioner (Central) after due
verification ¢f membership of the
unions operating in the Bank.

2. The Chief Labour Commissioner
(Central) was requested in July 1974
to conduct the necessary verification.
While verification reports from Chief
Labur Commissioner (Central) in
respect of six subrsidiary banks have
been received, it is reported that veri-
fication for State Bank of India and
one subsidiary bank is in its final
stages and results are likely to be
finalised soon. As soon as the veri-
fication results are received, action
will be initiated under the Rules
for the appointment of the workman
director on all these banks. The offi-
cer director would also be appoint-
ed simultaneously.
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